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The 23" February 2022
The Bihar Urban Planning and Development (Amendment) Rule, 2022
No.- 087ofdo(3maTe)—03 /2022 / /UD&HD,-In exercise of the power conferred by
section-81 of Bihar Urban Planning and Development Act, 2012 (Bihar Act 20, 2012) the
Governor of Bihar is pleased to make the following Rules to amend the Bihar Urban
Planning and Development Rule, 2014 :-
1. Short title, extent and commencement :-
(1) These Rules may be called the Bihar Urban Planning and
Development (Amendment) Rule, 2022
(2) It shall extend to the whole of the State of Bihar or part thereof as
may be notified by the State Government.
(3) It shall come into force from the date of its publication of the official
Gazette.
2. Sub-Rule 3(i) of the Rule-11 of the Bihar Urban Planning and Development,
2014 is being substituted as following -
""Chairman shall be District Magistrate of the concerned district."
3. Sub-Rule (iii) of Rule -11(3) of the Bihar Urban Planning and Development,
214 1s being deleted .

By Order of the Governor of Bihar,
Satish Kumar Singh,
Special Secretary.
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